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Shri Sinhasan Singh (Gorakhpur):
Sir, I rise to a point of order,

Mr, Speaker: Under what Rule?

Shri Sinhasan Singh: Under Rule
376. The hon. Finance Minister asked
the permission of the House to move
a Bill and the permission was granted.
But he did not move the Bill and he
walked oul.

Mr. Speaker: He moved the Bill.

Shri Sinhasan Singh: By the time
he could rise to move the Bill, Shri-
mati Renu Chakravartty got up and

started speaking. He did not move
the Bill.

Mr. Speaker: What is on the record?

I am told that he introduced the
Bill

13.20 hrs,

MOTION RE: DECONTROL OF
CEMENT—contd.

Mr, Speaker: The House will now
take up the following motion moved
by Shri S. M. Banerjee on 3rd Decem~
ber, 1865, namely:—

“That this Housc takes note of
the statement of Minister of In-
dustry on deconirol of cement,
laid on the Table of the House
on the 18th November, 1965."

The hon. Minister has to speak. Then
1 will ask Shri Banerjee to reply.

Shri Priya Gupta (Katihar):
time may be extended.

The

Dr. Ranen Sen (Calcutta East): Sir,
some of us could not get time on the
last day to speak on this,

Mr. Speaker: They will kindly up-
preciate that some speeches have been
made on this motion and if I extend
the time and this session is concluded,
the Government shall have no oppor-
tunity to reply to the criticism that
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has been made and only a one-sided
version would go and the facts would
not be known to the public.

Shri Harl Vishnu Kamath (Hoshan-
gabad): Sit tomorrow,

Mr, Speaker: Thevefore the Minis-
ter is anxious that his reply might be
heard. Under these circumstances it
is not possible to give more time to
other Members . . . (Interruption).

Shrl Surendranath Dwivedy (Ken-
drapara): Even after the Minister’s
reply you can permit some Members
to speak ... (Interruption).

g o (i) @ o
w4 qemad & af 7 AT a §
ayr gan §, wfes e 7 oq@mn #r

"af T gEIT @1 wiwqiw a1v gt
we
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7 341 &7A § 7w ama £ A g
LA
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WIS 59 GOF 41 wiand wwd. @ ug
A AT WA a7 @ew g WG )
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Wi A F g | W AR A F ar
qeal W ¥ 9T wart & aadt
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Shrl Surendranath Dwivedy: On
tha! point alse T would suggest that if
the Minister feels that he must give
a rcply, let him reply and after that
You may permit speeches because the
final reply is by the Mover of the
Motion. So, some more speeches
should be permitted even after the
Minister makes his speech,

Shri Priya Gupta: I will take only
two minutes,

Ty W AT W fec wfiwy
ATy |l WMT | g7 Cwrer wrer
w370, "l e, fre Trsa” WG
T4 7% AT A frimt o {@ aar
AT &

Mr. Speaker; Ii is not fair. I am
seving it since the morning that reflec-

tions are being cast on me, the Deputy-
Speaker and everybody.

Shri Priva Gupta:
flection,

It is not a re-

Mr. Speaker: This infection is

apreading.

Shri Priya Gupta: 1 &am sorry;
please do noi misunderstand.

Mr. Speaker: Now he is continu-
ing.

s [ e AT LAY WG £
wIg Wi A %2 A1 06 T8I

Shri Bhagwat Jha Azad rose—

Shrl Surendranath Dwivedy: What
is your decision? Weuld you permit
the discussion evep after the Minls-
ter's reply?

Mr. Speaker: Let me hear the

Minister.
Shri Sonavane rose—

Mr. Speaker: When I call the Min-
ister, another Member stands up who
had not stood up earlier. What can
I do? If it goes on like this, there
will be no end to it
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The Minister of Heavy Engineering
and Industry in the Ministry of Indus-
try and Supply (Shri T. N. Singh):
Sir ...

Shri Surendranath Dwivedy: We
thought, you had called the Parlia-
mentary Affairs Minister.

daTc awr GEgwd WA (sf
wemeraw foy) ger @ ¥ dw
f& 0¥ & Irz AT ATAAT wEEw @
frecaat Ao ¥ @ g ) qF aw
@A

% WAt wTEr o ®97 HIOwt

;‘a g | w
. e

ot weaaemw fay o TasEgE
w7 AG & 1 A1g ardE w9 #TF 2Igw
qarfer a1 w fag § grew 7 oy
Wt ffar @1, TEA WA go faan
I TdT §, IqF qarfaw w7 gEAT
at o fafadm & =g aff &, =
T AET A gm0 F FuT FE 7
HIT AFT H TIA AR %79 £, &
IR o ®aa g, fafwaw amr §
WTIZ AN AIFIE JIATAT E, AT AT
g1 WaT R | ITE 17 7 Fgw & 0w
w4 AT IIqAE | AT ATER g2 A
Zr3d F Tw wAE frar §, oo daw
§T WT TR T WTIN RN T A M
# 99 ®7 § & waw grIA IA@ A
FAFEET 0T, T4 GH H THET
aiq FoA1 771 397 faq qy.frr ar
& u® Wt W 4 9ET A AT |
g auy W 737 2§, fRT A 0w
At A7 g

it gfe frey wrma : 10w &
w1 e ?
Shri Satya Narayan Sinha: The boot
is on the other leg.

Shri T. N. Singh: Mr. Speaker, Sir,
1 am very glad that this very impor-
tant gquestion was discussed in this
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House at some length. It may be that
it is not possible within the short time
at our disposal to go at length, in
greater detail, and see that other
Members get an opportunity to parti-
cipate in the discussion.

Shri Surendranath Dwivedy: Sir,
before you leave the Chair, we want
to know your decision,

Mr. Speaker: Yes, I have asked
him.

Shri S. M. Banerjee (Kanpur): Will
this continue or what?

13.26 hrs.
[Mg. DEPUTY-SPEAKER in the Chair]

Shri T. N. Singh: In any case, I
must say that I had been expecting
much criticism but I find that the
criticism that I have come across up
till now has been of a very construc-
tive nature except in one or two cases.

This question of control and decon-
trol has been raised as if it were a
matter of doctrinnaire approach as
such. I can say in the very beginning
that there should be both control and
decontro] in our economy without in
any way violating the basic principles
of a socialist society ... (Interrup-
tion) or in any way affecting the In-
dustrial Policy Rusolution , ., (In-
terruption). All these years, for well
nigh 15 years, we have had a planned
economy with a great measure of suc-
cess, I say, and yet the beauty of all
our effort has been that it has not been
a dogmatic approach. We have taken
a practical, flexible approach and have
adjusted ourselves to the situations as
they arose. Now what is the situa-
tion?

Shri K. D. Malaviya: What is a dog-
matic approach and a doctrinnaire ap=
proach? I know, Government is tak-
ing excuse behind dogmatic approach.
This is quite nonsense . . . (Interrup-
tion).

Shri T. N. Singh: So, what is need-
ed Is just to consider what the posi-
tion is generally, how we have been
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going. Under our whole approach we
have got a certain sector which is
mostly to be taken care of by, what
is ca.led, the public sector. There is
another jarge lield which is lelt to the
private sector according to our Indus-
trial Policy Resolution which this
House has accepled and endorsed on
many an occasion. Under that the
mechanism of atiracting investments
in the private sector is the normal
mechanism accepted all over the
world so far as private sector effort
is concerned, namely, they have got
to have some encouragement, some
basis on which they can invest, that
their shares will have a subscribabi-
lity in the market because nobody can
find the entire capital for any indi-
vidual roncern howsoever big he may
be; by and large he has to depend on,
what is called, public subscription of
the shares which are put in the mar-
ket for open subscription.

We have walched the progress of
the cement business and I may say
that I am deeply disappointed with the
investments in cement which have
been very slow, even tardy, with the
result that many important public sec-
tor projects and many of our efforts
meant for the well-being of the peo=
ple are being handicapped. What hap-
pens if ccment is not there? Irriga-
tion works get delayed.

Shri K. D, Malaviya: Produce mora
cement.

Shrli T. N. Singh: Exactly that is
the point. Therefore you must have
more cement production. In order
to have cement production so far it
has been a private sector effort. It
has not succeeded to that extent. We
are still in the midst of the Third
Plan and we thought we should have
investments from the public sector to
make good what the private sector
could not do. We have done that to &
certain extent but nobody thought that
there would be a war on our frontiers.
I hope this House and the country
would realise what great economie
handicaps we are from and
what we have to fight. We have to
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fight the e':onun'ﬁ problem and vari-
ous other problems; we have to face
them. It 15 no use saying that we
shuuld do this or that. One has to
take decisions maybe hard or difficult
decizions, but they have to be taken
if the economy has to be kepl going.
(interruptions),

Shri Bhagwat Jha Aszad (Bhagal-
pur): Will the Minister assure us
thut, after decontrol, production will
increase and the economy will be all
right?

Mr. Deputy-Speaker: Order, order.

Shrli T. N. Singh: I feel that, in
this context, we have tried a number
of methods and I find that the time
has come when, in addition to what-
ever we can do from the public sector,
we should allow the private sector to
play its part. But what has been
done? Every time there is the price
fixation. We have said that thisisthe
Tariff Commission's job. What s the
directive which this House has accept-
ed; every one has accepted that this
should be a directive to the Tariff
Commission. What is that? It is that
there should be & capital return of 10,
12, 14 per cent on an average, i.e.,
about 10 to 12 per cent in ordinary
cases and a higher return in special
cases. That is the formula for the
Tariff Commission price fixation. It
is this which has been operating in
the case of cement also. But because
it was a commodity of genera! use, we
felt, Government pleaded, that the
return in other industries need not be
a standard for this al=o. Somehow wr
found that the investment costs went
up and, therefore, more capital was
not being attracted. I may say an-
other thing also. We cannot have it
both ways. We want to have indigen-
ous machinery manufactured. We are
doing that, but the indigenous machi-
nery coste more than the Imported

hinery. We t afford it. Time
and again pecple have come to me to
allow imports of machinery. But I
sald that it could not be allowed even
though the indigenous machinery I»
costlier. We have done even this
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[Shri T. N. Singh]

much. But ail these factors have re-
sulted in a slow rate of investment.
S0 they could have gone to the Tariff
Commission. Even now there is a
ciaim pending before us, according to
the Cust Accountant, for a rise in
cement retention prices, (Interrup-
tions). We looked into it and said
that there was need for revision of the
retention price. At the same lime we
wanied to be sure that there should

be a higher investment rate in the
cement industry. From that point of
view il becume necessary that we

should examine “I:» whole question.
‘We examined it. I am saying with all
the sincerity at my command that it
is not possible for the private sector
to carry on the programme, to find the
necessary capital to plough back in the
industry, in the present system. They
have got to be provided. Therefore, in
regard 1o money also, I would not.
(Interruptions). . . T am going to find
the money from the public sector also.
(Interruptions).

Shri K. D. Malaviya:
money, if you like.

Give them

Shri Bhagwat Jha Azad: Why don’t
vou give them loan? Give them ex-
gratia grant, but why at my cost, why
should you impose jizya tax on me to
fatten the fattened?

Shri T. N. Singh: 1 think it is fair
and proper that 1 should be allowed
to speak. It is very unfair to inter-
rupt me every now and then and I
strongly protest against members get-
ting up and shouting every time. T
wish there is some consideration for
the person who speaks. It is not the
way they should behave. I can also
claim to be very enthusiastic and in
the matter of public sector or private
sector . . . (Interruptions).

Mr. Deputy-Speaker: Order, order.

Shri T. N. Singh: T feel that we
have gone into the whole costing ques-
tion. We felt that there should be
at least a return upto 12 per cent.
Suppose we had done it, what would
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have happuned? They would have
got the protit and paid it as dividend.
That will not be good. So we Lelt that
we shouid give them a reasonable
surpius but we should see that it is
not [rittered away in other ways, This
Is exactly what we have becn doing.
Unfortunately I did not have the occa-
sivn to open the debate. Of course,
the statemen{ was there; it was
enough. We have said that we are
working on the entire procedure. But
wilhout secing the whole point, with-
out listening to us, some members
have indulged in unnccessury and un-
Justified criticism, Every onc wants,
and there is common unanimiiy in the
House, that whatcver surplus is there,
according to a formula for return on
capital, should be allowed or should
necessarily go into investment. This
is the objective which every one wants
to achieve. What have we done here?
We have stated that it would not be
allowed to go as dividend and then
we have been working out the details.
This is the position that has been
reached.

In order to ensure that the net re-
sources which would be generated by
the forthcoming increase in the price
will be availuble for ploughing back
for expansion or, in effect, utilised for
the purpose for which they are in=-
tended, the cement industry will have
to assure us that such resources will
be specifically earmarked and not used
for any other purposes. Accordingly,
each manufacturer will credit the net
resopurces from price increase into a
separate account and withdrawals
from such accounts will be made only
for meeting expenditure on expansion.
Details regarding the operation of
these accounts are even now being
worked out. We have already got a
Development and Research Fund in
the cement industry. That is a thing
which cannot be operated without
government knowing about it. This
is what we should do. I say that this
decision, which has been taken, has
been taken at the correct time; it has
been taken for the correct purpose
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It is going to result in higher cement
production. With whatever cxperience
1 have in this and with all the since-
rity that | can command, I say that
we cannot claim that, in all cases, our
controls have been an unmixed suc-
cess; there have been failures; there
have been defects. Here are some
people. They are also Indians. They
can also claim to be patriots. They
assure us that they will try to play the
game, that they will do it. I want to
take them at their words. I am one
of those people who believe that every
Indian ecitizen, if he is honest minded,
should be given a chance. Here is the
whole industry, the entire Association,
Every one of them has come and talk-
ed to me and has given me the assur-
ance. Then in order to safeguard that
these funds are not used otherwise,
they are not being a'lowed to increase
the dividend. I have restricted all
these things and only after this, this
arrangement has been made. We have
got the experiences . . .

There should be some order in the
House.

Mr. Deputy-Speaker: Order, order.

Shri T. N. Singh: To whatever sec-
tion of the community they may be-
long, if they want to abide by this ar-
rangement, this is the best opportu-
nity. 1 have had full-fledged discus-
sions with members of this House and
the other House in the Consultative
Committee. There the only thing that
was suggested was that the procedure
should be worked out in regard to
distribution. That is what we are do-
ing.

1 have already said that the proce-
dure is being worked out. Instead of
waiting lur thal procedure, some hon.
members have been unfair in criticis-
ing it; one member has not hesitated
to use words which should not have
been used in this august House and
if I try to make out my case, there are
people who stand up and would not
permit me to proceed. How can a
democracy function if one side goes on
A - - .

saying somethihg and the other gide
is not allowed to speak.

Therefore, while protesting strong-
ly against the way in which this sub-
ject has been dealt with, I would like,
however, to point oul—while I am
saying this, I do not claim to be one
who can forecast things—that the way
the cement industry is going, and it is
going to go, as 1 feel it, you will find
that in another year and a half, there
will not be a shortage.

Shi Bhagwai Jha Aszad: If that be
g0, then that is all right, and we would
welcome this,

Shri T, N, Singh: [ can tell you
this much. Of course, we shall not be
flush and rich....

Shri Nath Pai (Rujapur):
not make rash promises.

Let him

Shri Harl Vishnu Kamath: ‘Going
to go'? 1 hope it will not take a long
time in going. 'Going to go' means
something different,

Shri T. N. Singh: Already the
trends are better.
Shri Nath Pal: Let not the hon.

Minister make rash promises.

Shri T, N. Singh: 1 may tell the
House that I have received represen-
tations and complaints against this
not from the common man, but from
the big cities and from the big-hbuses
people. Let me tell you this frankly.
They probably think that they have
so far been able to get a number of
things for their houses which they
may not get now. Houses with eight
or ten storeys are being built by them.
Are we going to advocate their cause?
I have never lived in these big houses.
1 have been born in rather humbler

surroundings. 1 would, therefore,
submit that these causes need not
deter us. This kind of propaganda

need not influence us in such matters.
After all, we have never claimed, and
nobody has ever said, that it will be
hundred per cent a controlled com-
modity; nobody has sald the other
thing also that it will always be in
the public sector.
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Then, there is one other thing that

I might say. 1 thought that in indus-
try, particularly in the heavy engine-
ering sector, we would bs able to
push through investments. I hawve

had great ambitions, I myself came
from the Planning Commission and I
had my visions, and I thought that I
could do it But I never knew that
thiz Pakistani invasion would upset
many calculations. There are people
who want to strangle ug on the basis
of foreign exchange. ‘That is hap-
pening. In every way, investment is
being throttled, These are the diffi-
culties under which we are suffering.

If for some reason, those who pro-
duce the machines and those who pro-
duce cement, and others come to-
gether and make this offer to us and
say ‘Give us g chance, we shall de-
liver the goods’, I think that it is our
duty to give them a chance, after
having assured ourselves that they
will be able to do s0. I have no in-
hibitions in this regard. I am really
very sorry that all kinds of unneces-
sary and undesirable imputations
should have been made which should
never have been made. Nobody is
going to be caught jn any trap, any
dirty trap; I am saying this because
all kinds of things have been said..

1 do not kmow how it is
There will be ways....

possible.

Shri Bhagwat Jha Azad: We had
nothing personal against the hon.
Minister, when we raised this ques-
tion. We were only attacking  the
policy.

Bhri T. N. Singh: There may be
different ways of approach to a solu-
tion of the problem, We may differ
on them. But we must not attack one
another in this House.

Bhri Bhagwat Fha Axad: There was
no attack on the hon. Minister per-
sonally. It was against the policy.

Shrt T. N. Singh: I say that having
assured ‘ourseives that invesiment
Roes in the right channel......
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Shri T, N. Singh: ..and having as-
sured ourselves that there is the right
amount of surplug availuble, which
is very necessary, we have taken this
decision. What 1s the use of assur-
ing ourselves that all the surplus will
be invested if we do not provide an
adequate gurplus? There were people
in our midst who suggested a smaller
rise and something smaller. Bul I felt
personally that it should neither be
very large nor very inadequate. Sup-
posing we have got a programme that
about Rs, 10 or 15 or 20 crores of in-
vesiment will be made per year, then
that much surplus should be made
available. After all, the surplus will
become available after a year. Only
for four years we have got the sur-
plus available in this Plan period. But
people have buen calculating on the
basis of five years. All kinds of mis-
leading calculations have, therefore,
been made und quoted here. Even
though 1 wag sitting here, I had no
intention to interfere or disturb any
hon. Member who was quoting wrong
figures when he was speaking; I went
on listening to hon. Members and
I thought that I would be given some
opportunity at last when I could try
to explain the correct position.

Now, I would like to say a few
words about the procedure. It had
been suggested in the consultative
committee that the Members of this
House or Members of the legislatures
should be associated. I have some
hesitation in associating the mem-
bers of the legislatures in the distri-
bution mechanism right up to the

district and village lcvel. But that
can be examined. Persanally, my
advice will be that they should not

be associated with it. Therefore, what
we have said is this. After these de-
tails are worked out—because these
ma‘ters of detail in regard to the
operational methods. banking. a--
couniing etc. are still being  worked
out—and I am In a position to place
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a little more detail, 1 intend to  call
some Membery to discuss the prove=
dure. Let us not then quarrci about
the policy itsell, accepting whatever
policy has been decided upon, let us
discuss what the proper  procedure
should be. I have already promised
that, and hon. Members know it, and
we are going to discusg it also, As
soon as we are free, we ghall have
a discussion on the procedures to be
adopted; the assurances of the mill-
owners also are to he fully considered
and we shall see how far we can rely
upon them and further what safe-
guards we should have in order to
see that really investment does take
place.

So far as | am able to see the
things. by and large, I have heard
the discussion, and I feel that apart
from some criticisms against me
which 1 shall try to forget, generally,
the objectives have been ag follows.
Firstly, let us assure ourselves that
the thing reaches the remotest corner
possible within the resources of
cement available; secondly, K does
not matter if for all that is available,
the consumer has to pay for the time
being something higher, provided it
is not wery highly unconscionable
and provided that the amount goes
in for investment in the same indus-
try. These are the two objectives
which we should aim at.

I may tell you that I have told the
industrialists and the association
people that ‘1 am giving you chance;
I do not want to give this chance for
more than a year'. I have also made
it clear to them ‘If you fail and you
say that the Government distribution
machinery is very defective, corrupt
etc. etc. then we would see what
should be done’. I have told them
also. ‘I am holding you to a period
of trial, and you try to do it; if you
fail after one year, then for all time
to come, the private gector distribu-
tion mechanism will have been
damaged’.

Therefare, 1 appeal to the House
to accept thig proposal in the spirit
in which it is made. I think that it
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is u pgood proposal. It is desirable
that we should give a chance to a set
of people who are after all, not alicns,
when they tell us that they will be
able to deliver the goods, and we
also assurc ourselves of the fact that
their assurances would be fully
observed and we take certain powers
and authorities to ourselveg also in
that regard; after having enured
these things, let us give them the
chance to distribute,

I think that it is all wrong to say
that the STC should get involved in
this. It should not. If it does, then
there would be diffusion of responsi-
bilities. I feel that there should be
no diffusion of responsibilities. 1 am
very clear on that poimt. I do not
want the STC to come into this pic-
ture at all. Let the employers or the
manufacturers take the full respon-
sibllity. Having agreed to take that
responsibility, they must be fully
responsible for thelr success or fail-
ure. I do not want them to have any
excuse later on and say that the STC
or some other agency was interfer-
ing. After all, # is one year's trial.
I shall come before this House after
one year with whatever has been
happening, and certainly, the wvalu-
able advice of this House will certain-
ly be fully cared for, Jooked to and
implemented as far as is practicable
and possible.

I have nothing else to say except
to appeal to this House to accept this
measure or this proposal in the gpirit
in which it has been brought forward.

Bhri Priya Gupta: [ would like to
ask two questions of the hon. Minis-
ter ...

Mr. Deputy-Speaker: There can be
no questions now. The time allotted
for this is already over.

Shri Priya Gupta: I would beg of
you to give me permission to put only
two questions. Earller when the
Speaker was in the Chair he had
said that we could put the questions
after the hon. Minister's speech was
over; but then I had pointed out that
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the Deputy-Speuker when he is in the
Chair may not allow it, bul the
Speaker had caid that the Deputy-
Speaker would allow . . .

Shri Sczhiyan (Perambalur): The
Speaker had said that he would per-
mit the guestions at the end.

Mr. Deputy.Speaker: If the House
wants, I have no objection.

Shri Priya Gupta: The Speaker had
promised that he would give me
pcrmission to put two guestions. You
may kindly go through the record
and you will find that what I am
stating is correct.

M:. Deputy-Speaker: 1 shall allow
only one question,

Shri Priya Gupta: In the sub-divi-
sion of Katihar in Bihar, not a single
bag of cement has been made avail-
able to a poor common man, to meet
his necessities for repairg or erection
of a mosgue or a temple or a church
or for construction of tombs over
coffins of his parents, schools for
childrens' education and ring wells.
May I know whether after the decon-
trol of cement, the price of cement
wil] be beyond the reach of the com-
mon, poor man and it will all flow
towards the capitalist for hoarding,
and whether Government have exa-
mined it?

Mr. Deputy-Speaker: The hon.
Member is supporting the hon. Min-
ister.

Shrl T. N, Singh: The hon. Member
is aware that I am also & man from
the village. For getting a bag or
two of cement, I think people are
paying already much more than the
normal price.

Shri Priya Gupta: My second
question iz this. Government has in
this case made a clear departure
from the accepted policy of control
of essential itemg in short supply.
Cement is an important item for the
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society. In viey of the Government's
decision thut when essenlial commo-

dities arc in short supply, when
production is less and consumption
more, they would have control—as

shown by their decision to reintro-
duce rationing—is not the present
policy of decontrol of cement which
is an essential commedity a departure
from the acvepted policy of Govern-
ment?

Shrl T. N. Singh: There is no de-
parture.

Shri Priya Gupla: Very pgood
@gF et mAz 2 g TH Awd 97 |

Shri S. M. Banerjee: According to
the speech of the hon. Minister, it
appears thit Government want to
adopt a flexible approach or an
elastic approach and not confine itself
to a dogmatic approach. Even today
in the Statesman there is an article
by one of the eminent journalists,
Inder Malhotra . . .

Shri A. P. Sharma (Buxar): Ques-
tion should be ghort.

Mr. Deputy-Speaker: He is reply-
ing to the debate.
Shri S, M. Banerjee: I hope after

five years or four years people reach
the stage of maturity.

Even in that article, he has men-
tioned that some of the Congress
members are not convinced about the
correctness of Government's decision.
What will be the real position. I am
not wedded to control. 1 am the last
person to support control, if control
brings miseries to the people. But if
decontrol opens the floodgate of cor-
ruption, blackmarketing and high
prices, 1 am definitely of the view
that contro] is better.

What will be the position in our
country after decontrol? I am told
that the All India cement manufac-
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turers’ association never wanted de-
control. In their lciter of August
1365 to the hon. Minister—] would
request the hon. Minister to lay it
on the Table if it js convenient—they
demanded a price increase, but they
never wanted that cement be decon-
trolled. So if the All India cement
manufaciurers’ association did not
want it, if people in general had no
knowledge about jt, if the Members
of this House are horribly divided on
this issue—there is no unanimity
among us on this issue—what was the
fun in decontrolling and having an
cxperiment with the progress of our
country?

6891

I want the hon, Minister to kindly
consider this. If decontrol re:ults in
blackmarketing, hoarding or more
prices, what will be his position. In
that case, with all my respect for the
hon. Minister, I would urge upon him
that the only remedy for him wil] be
cither to shift his seat from that side
to this place and join the Swatantra
Party, as suggested by Shri Mathur,
or he should resign gracefully and
peacefully.

An hon. Member: Why?

Shri 8. M. Banerjee: Because no-
body wanted this decontrol. Produc-
tion js limited. Internal consumption
has increased. If we are wedded to
socialism, if we are really progres-
sing towardes socialism, naturally
there will be more consumption of
cement to cope with the needg of the
growth of industry, construction of
buildings and so on. Consumption
will be much more In the country.
But when the production is limited,
when supply is limited and demand
is much more, naturally with this
decontrol and a free hand given to
the cement magnates, the country
will not get anything out of K.

I would therefore request the hon.
Minister to reconsider his decision.
What i the guarantee given by these
industriaists that the increase which
has been given to them will be
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ploughed back for expansion of
capacity, STC is out of the picture
today. They have given a free hand
to the industrialists.

So 1 would request the hon. Min-
ister to give a second thought to it
and consider whether decontrol is
in the larger interest of the country
and the well-being of the nation or
it wil] be jn the interest of the select
few who are holding the country to
ransom.

Mr. Deputy-Speaker: The question
is:

“That this House takes note of
the statement of the Minister of
Industry on decontrol of cement,
laid on the Table of the House
on the 18th November, 1965".

The motion was adopted.

13.66 hrs.

DISCUSSION UNDER RULE 193 RE
CLOSURE OF TEXTILE MILLS ETC.

ot w9 famd (q77) ; FMIEm
g, & ¥% & ;AR qw@E oA
srgan § % o o aaa o gt i
T &1 @ § o1 T @13 v | AT dar
gWT & W7 W FTeRTET # oadr £
faafrn wroamAT & Wt sTee dary 9
o=t gt 7H & gaw @ § fawre
Lxd!

Shri S. M. Banerjee (Kanpur):
Where is the Commerce Minister? He
should be here now.

The Minister of Heavy Engineering
and Industry in the Ministry of Indus-
try and Supply (Shri T. N. Singh): I
am here.

The Minister of Labour and Em-

ployment (Shyi D. Sanjivayya): I am
here.



